IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH—

AT HYDERABAD

LA 2

CeBo_72/94,

B.

4,

Venkataiah

Vs

The Sub-Divl., Cfficer,
Telecommunications,
Nagarkurnooz-509 209,

The Telecom Distt. Engineer,
Municipal Complex,
Mahabubnagar-500 050.

The General Marager, Telecom,
Hyderahad Area, C.T.C.Compound,
Sec'bad-50C 003, '

The Chairman, Telecom Commission
(rep. by Union of India),
New Delhi-110 001,

Counsel fer the applicant s Mr.
Counsel for the respondents : Mr,
CORAM:
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.« Applicant.

. » Respondents.

C.Suryanarayana

N.R.Devaraj,Er.CCSC,

THE HON'BLE SHRI R. RANGARAJAN : MEMBER {ADMN,).

E HOM'BLE SHRI B,S. JAI PARAMESHWAR : MEMBER (JUDL.)
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ORAL ORDER (PER HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
Heard Mr.C.Suryanarayana, learned counsel for&he
applicant and Mr.N.R.Devaraj, learned counsel fo#the respondents.

2. The applicant in this OA was initially engaged as

f%71abour w.e.f., 1-9=88, He was issued notice for termination

vide memo Nd.E-47/92-93/1Q dated 29-%«22, It is further ststed that
he was discharged from service thereafter. It is further submitted

by the applicant tha*% %a.ﬁag been gubsequently re-engaged.

"
3. This COA is filed praving cr @ directiocn to the

senicrity list of casual lebeurers and to grant him temporary

status and regularisation of services in accordance with rules.

4, ' After Eertain delebration, the learned standing counsel
under instruction submitted that he will be brought'on théyggggg;r
Roll if he is on ser&icé tcday in accordénce with rules. Inclusion
cf his name in the senicrity list of casual labourers will also

be considered in éccoréance with rules., The learned counsél tér
the respondents further‘submitted that thgﬁase of the applicant
will be considered for granting him temporary status énd regulari-

s
gation of services inp his turn ;s per tent instructioms/rules,
a ex

5. In view of the above submission cf the learned standing

above submission of the standing counsel, the OA is disposed of.

T

(R. RANGARAJAN)
MEMBER ( ADMN., )
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: PARADQE\‘;\’N SRR
MEMBER(@L .}

Dated : The 7th Japuary 1997, /@7_
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{Dictated in the Open Court)
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